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SHRI V. NARAYANASAMY
(Pondicherry): That is a Naxalite area.
Therefore, there is need to provide security
there and the Government must do something
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SHRI V. NARAYANASAMY: What about
security for Mr. Hanumantha Rao?

THE DEPUTY CHAIRMAN : He will do it
1 will see that it is done for both.
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SHRI SIKANDER BAKHT: It is not
enough that only during Zero Hour, a Cabinet
Minister should be here. As long as the House
sits, there has to be a Cabinet Minister here,
and it is not the first time that we have raised
this matter.

THE DEPUTY CHAIRMAN: Dr. Abrar
Ahmed. I am sorry. This is no explanation.

SHRI SIKANDER BAKHT: Don't take the
House for granted.

THE DEPUTY CHAIRMAN: Sikander
Bakht Saheb, please. This is no explanation

and I am not going to accept it, because if
there was
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voting in the Lok Sabha, there are many
Ministers who belong to Rajya Sabha and
they have no business to vote there. They
should be here So, that is no explanation. If
they are busy in some business in the other
House, we accept it. If they are busy
somewhere in some meeting, we accept it.
But not for voting. So please find another
excuse.

SHRI KAMAL MORARKA (Rajasthan):
When the voting is there, the Ministers have
to be there because the Members tend to run
away and the Ministers are required to bring
them back.

RE-INORDINATE DELAY IN PROVIDI
NG FINANCIAL ASSISTANCE TO
SOME S/C, S/T FAMILIES

THE DEPUTY CHAIRMAN: Now Shri A
P. Gautam.
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THE DEPUTY CHAIRMAN: Before we
proceed further, I would like to inform hon.
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Members that Friday will be the last day of
this Session, hopefully. Tomorrow, perhaps,
we will have a calling-attention motion. So,
there will be no Special Mentions. Keeping
that in view, I have allowed a large number of
Special Mentions today as the Members are
worried about various issues. Keeping all
these things in view, 1 request hon. Members
that today we dispense with the lunch hour
and we finish this so that we can have the
discussion on the Appropriation Bills, if the
House so agrees. So, there will be no lunch
hour. Agreed. Shri Shastri.

RK. DEMAND FOX CONSENSUS ON
THE PROBLEM OF BANGLADESHI
INFILTRA
TORS LIVING 11V INDIA
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